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Hofl'ble w. N.Sahu, Member() 
.. ..... 

In this application the. relief prayed is grant 
of pay-scale of group.11c.3 as perthe recommendations of the 

[4th Central Pay CommissIon w.'e.f. 01.01 • 1986. Most speci- 
J 	tL 	 fi  
' 	fica11ye'

V- 
 respondents am= 	to ref ix the pay-scale. 

of petitioners in the pay-scale of 975-10/- instead of 

800-1150/- w.e.f. 01.01.1986. It is submirted,beforeme at 

the time of hearing that this point has already been covered 

by the decision of the Cuttack Bench in Ott. 177/94, read 

with Mk 113/94, re  order of the Cuttack Bench is dated 

11.08.1994 The Cuttack Bench directed the respondents to 

give the payscale of Rs. 975-1540/- tothe applicants w.e.f. 

01.01.1986. The learned counsel has also brought to. my 

notice the decision. of the jaipur Bench which is Annexure-7 

I in: 0.A. 494/95 dtd. 30.10.1995.     Fol1?wthe3decsion of 
,the cuttack Bench, the Vice-chairmarjn a Division Bench 

hadirected the respondents to decide the representation 

of the app1icanteping in view esk.the orderof the Cuttack 

Bench of the Tribunaferred to above. 

Learned Counsel Shri S.K.Bariar also submits that 

the Review Petition against thek order. of the Cuttack 
Bench has been dismissed vide Annxure4/F and SLP filed 

before the Honb1e Supreme Court has a-6 been dismissed 

vi.deAnnexure-5. As the decision of the Cuttack Bench has 

achieved finality it is binding and therefore, shall be 

implemented,  

Afte explaining the case, Shri Bariar submitted 

AW.  that, he would be satisfied if his representation is cons-

I idered in the light of the decision of the Cuttack Bench. 

At.para4.13 of the petition it is stated that the petition-

1 er made s-evera-± representation) bef ore Director I/c,y a. 
i letter dtd. 10,11,1995 (.-tnriexure_9),he petitioner was 
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informed that his represerxtation dtd,. 20. 

is sent for consideration to Dy. Director1  

S Kr 

plogical survey of India. 
dY 

•it is  appropridte, therefore, to ispose of this 

application by a suitable direction to the respondents. 

it is also relevant to mention here that the petitioners 

were declared as Group 'C' Technical and r -de&i.rted as 

Tecbnical Operator (Chem) w.e.f. 20.12.1980. This wasu- 
40, 

quently confirm€d by.  the Dy. Director, Eastern Regibn we,.f. 

01.04.1988. 	 - 

5. 	in view of the above, respondent no.3, Dy. Director 

Eastern Region, Soological Survey of India, Calcutta, is 

hereby 'directed to dispose of the applicant's representt-

ion in this regard within a period of two ronths from tie 

date of. rceipt of this order in the light'of decisipn.o 

the cAT, Cuttack Bench, referred to above. 	- 

With this observation, this application is 

disposed of  

et a copy of this order be handed over to 
the learned counsel for the applicant and to Shri R.K. 	

•• 0 

Choubey, junior to Shri J,N.Pandey, learned Sr. Standing 

counsel for the respondents, who is present1  in the court. 

- 	 Sahu)  
Mernber() 


